IN THE NATIONAL COMPANY LAW TRIBUNAL

MUMBAI BENCH
COURT -1V
20. IA 5331(MB)2023 IN
C.P. (IB)/592(MB)2022
CORAM:
MS. ANU JAGMOHAN SINGH SHRI KISHORE VEMULAPALLI
MEMBER (Technical) MEMBER (Judicial)

ORDER SHEET OF THE HEARING HELD ON 24.11.2023
NAME OF THE PARTIES: Amit Infra-Logic (India) Private Limited

Vs
Radius & Deserve Builders Llp

SECTION: 9, 22(3) OF THE INSOLVENCY AND BANKRUPTCY CODE, 2016

ORDER

1. Mr. Nausher Kohli, Ld. Counsel for the Applicant present. Mr.
Pournima Jayant Tungatkar, IRP present in person.

2. TA-5331(MB)2023: This is an application filed u/s 22 of the Code by the
Committee of Creditors seeking replacement of IRP.

3. Ld. Counsel for the applicant submits that the IRP pursuant to
publication has received claims of Operational Creditor consequent to
the which the CoC was constituted with Operational Creditors.

4. The first CoC meeting was held on 31.10.2023 and resolved by 99.96%
to replace Ms. Pournima Jayant Tungatkar, with Mr. Jayesh Natvarlal
Sanghrajka, having Registration No. IBBI/IPA-001/IP-P00216/2017-
2018/10416 as the Resolution Professional.



5. Counsel for the Applicant further submits that Mr. Jayesh Natvarlal
Sanghrajka has provided his written consent dated 31.10.2023 in the
prescribed form i.e. Form AA, to act as the Resolution professional of
the Corporate Debtor.

6. This bench Ms. Pournima Jayant Tungatkar having registration No.
IBBI/IPA-002/IP-N01188/2021-2022/13989 to discharge his duties as
Resolution Professional in terms of section 22 of the Code.

7. The bench has considered the submissions made by the applicant, and
hereby confirm the appointment of Mr. Jayesh Natvarlal Sanghrajka,
having registration No. IBBI/IPA-001/IP-P00216/2017-2018/10416 to
act as Resolution Professional of the Corporate Debtor.

8. The RP is directed to submit the progress report as per the provisions
of the Code.

9. In view of the above, 1A-5331(MB)2023 is allowed and disposed of

accordingly.
Sd/- Sd/-
ANU JAGMOHAN SINGH KISHORE VEMULAPALLI

Member (Technical) Member (Judicial)



